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Central Admi nistrative Tri buna'l
Pri nc'iPal Bench

oA 889/2003
w'ith

oA 3366 /2002
MA 32s/2003

New De]h'i . this the 31st dav of Ju]v. 2003

Hon'bIe Sh.
Hon'ble Sh.

V.K.Ma.iotra, Member (A)
Ku'ldi p Si nch. Member ( J )
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oA 889/2003

Ani rudh Si nqh
S/o I ate Sh . S. P. S'inqh
B-3/304. Araval i APartments
Sector 34. No'ida. UP.

Pawan Kumar
S/o Sh. Krishan Murari
W-46. Govi nd Gal i . BabarPur
Shahdara. Delh'i 32.

Panka.i GuPta
S/o Sh. SatYa Prakash GuPta
R/o Indira Nasar. Meerut' UP.

V i vek Kr . Goe'l
S/o Late Sh. SatYa Prakash Goel
L-B'lock. Shastri Naqar
Meerut. UP.

Amit Sinqh
S/o Late Sh. La'l S'inqh
394, Kaml a Nehru Naqar
Ghaziabad, UP.

Dewan Si nqh Rawat
S/o I ate Sh. L. S. Rawat
13. Kam'la Nehru Naqar
Ghaziabad. UP.

Ra.'iender Sinqh Rawat
S/o 'late Sh. K. S. Rawat
B-89. Ga] i No.02. Vinod Naqar West
Delhi - 92.

(By Advocate: Shri Atul Jha)

VS.
Secretarv (Revenue)
Ministrv of Finance & Companv Affairs
North Block. New De]hi - 1 10 001 .

Chai rman
Central Board of Excise & Customs
Deoartment of Revenue
M i n'i strv of F'i nance & Comoanv Af f a'i rs
North Block, New Delhi - 110 001.

(Bv Advocate: Shri H.K. Ganswani )
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oA 3366 /2002

Kapi I Dev
S/o Sh. K.C.Sinqh
R/o ?9/III Centra'l Exc'ise Co'lonv
Manqal Pandev Nagar. Meerut.

Parag Ja'in
S/o Sh. B.R.Jain
R/o 349. Kamla Nehru Naqar
Ghaz'iabad.

Br i .i esh Kumar
S/o Sh. V.P.Kardam
I-595. Govi ndpuram
Ghazi abad.

San.ieev Kumar Chadha
S/o I ate Sh. S. L. Chadha
R/o T-51. Pallavpuram
Phase II. Meerut.

A.'iay Kumar Agarwa'l
S/o I ate Sh. H . O. P. Aqsarwal
R/o 1O47/3. Shastri Naqar. Meerut.

N'iti n Gupta
S/o Sh. H. K. Gupta
R/o 199. Devi Naqar. S.K.Road. Meerut.

Sun'i I Mi ttal
S/o Sh. R.P.Gupta
R/o 481, New Hanuman Puri
S.K. Road. Meerut.

Ashish Mahendra
S/o Sh. S.K.Mahendra
R/o 347/8. Subhash Nasar" Meerut.

Ra.iesh Garq
S/o Sh. K. S. Gars
R/o 344. A.ianta Colonv
Garh Road. Meerut.

10.Vishal Sharma
S/o Sh . V i .i av Sharma
835. Kamla Nehru Naqar. Ghaz'iabad.

11.Ja'ib'i r S'inch
S/o Sh. Harpal Sinqh
R/o 812. Kam'la Nehru Naqar
Ghaz i abad.

12.T. Mathew
S/o Sh. M. Pappachan
R/o 937. Kam'la Nehru Nasar
Ghazi abad.

1 3. Ra.ieev Dhaka
S/o Sh. S. S. Dhaka
927 , Kam'la Nehru Naqar. Ghaz'i bad.

14. V'irender Kumar Verma
S/o Sh. R. S. Verma
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R/o 81 3. Kaml a
Ghazi abad.

( Bv Advocate: Mrs.
Shri

Nehru Naqar

Ran'i
D. R.

Chhabra.
Gupta. 'in MA-323 / 2OOZ)

. . .Aopl icants

. . . Resoondents

th'i s OA .

as the

d i sposed

also no

Advocate

opoose

rel ief
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VS.

Govt. of Ind'i a
M'ini strv of F'inance
throuqh its Secretarv
Department of Revenue
Central Board of Excise
North Block. New De]hi .

& Customs

The Chai rman
Central Board of Excise & Customs
North Block, New Delhi.

3. The Chief Commissioner
Customs and Excise
17-C. Vidhan Sabha Marq
Lucknow.

The Commissioner
Customs and Excise
Sarvodaya Naqar. Kanpur.

The Chief Commissioner
Customs & Exc'ise
Meerut Zone. Meerut.

(By Advocate: Shri H.K. Ganqwani )
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ORDER

Hon'b]e Shri Kuldip Sinch.

oA-3366 /2002

( ORAL )

Member (J)
J

counter affidavit has not been f i]ed in

Learned counsel for respondents stated that

re] ief has been qranted. this OA has to be

of . Mrs. Ran'i Chhabra, I earned counsel has

ob.iect'ion to the d'isoosal of this OA.

MA-323/2OO2 filed bv Shri D.R. Gupta.

seekinq 'imp'leadment in the OA as he wanted to

I

the relief praved for bv the applicant. Since
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has been granted by the respondents at thei r own

level. this MA has become infructuous. Learned

counsel submi ts that he has al readv fi I ed an

oA- 1 331 /2AO3 chal 'lenq'inq the order passed bv the

respondents. As such. MA as havinC become infructuous

is disposed of . since re'l ief has been qranted bv

department so noth'i ng su rv'i ves now ' OA 'i s al so

disposed of.

oA-889/2003

In vi ew of f act that f i nal Ru]es have been

Appl i cantsnot'if i ed , th i s OA stands d i sposed of '

sha'l 'l have I i bertv to cha'l I enqe the

advised in accordance with law.

Vttul

same. i f so

(K 1d'ip S

Member

cc.

nq
J)

) ( V. K. Ma.iotra )
Member (A)
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